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No. 2587(2)/XVII-V-1—113-81
Dated Lucknow, October 22, 1981

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is pleased to order the publication of the following English translation of the Uttar
Pradesh Malin Basti Kshettra (Sudhar Aur Nipatan) (Sanshodhan) Adhiniyam, 1981 (Uttar
Praded Adhiniyam Sankhya 18 of 1981), as passed by the Uttar Pradesh Legislature and assented
to by the Governor on October 20, 1981:

THE UTTAR PRADESH SLUM AREAS (IMPROVEMENT AND
CLEARANCE) (AMENDMENT) ACT, 1981
[U. P. Act ~No. 18 oF 1981]
(As passEp BY THE UTTAR PRADESH LEGISLATURE)

An
ACT

to amend the Ubiar Pradesh Slum Areas (Improvement and Clearance) Aect,
1962.

Iv is neresy enacted in the Thirty-second Year of the Republic of India
as follows :—

Short title apd I. (1) This Act may be called the Uttar Pradesh Slum Areas (lmprove-
commencement.  ment and Clearance) (Amendment) Act, 1981,

(2) It shall be deemed to have come into force on August 14, 1981,

Amendment  of 2. In section 18 of the Uttar Pradesh Slum Areas (Improvement and

SE‘E“MT_‘Em f’lf Clearance) Act, 1962, hereinafter referred to as the principal Act, the following

of 1962. explanation shall be iserted at the end, namely :—

"Explanation—Where a house or part thereof, or vacant land is to be
allotted to any person under this Act, the Competent Authority may
lease out the same to the allotee lor such period and on such rent and.
other conditions as may be prescribed.” -

3. (1) The Uttar Pradesh Slum Areas (Improvement and Clearance
R 1 and say- ; P aranc
132,-5:&3 o (Amendment) Ordinance, 1981 is hereby repealed. )

(2) Notwithstanding such repeal, anything done or any action taken under
the provisions of the principal Act, as amended by the Ordinance referred to
in sub-section (1), shall be deemed to have been done or taken under the
corresponding provisions ol the principal Act as amended by this Act, as il the
provisions of this Act were in force at all material times,

By order,
G. B. SINGH,

Sachiv.
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Ne. 1807 [XVII—V-—1—1 (KA)—24-1986
Dated Lucknow, October 8, 193!:'1_

In pursuance of (he provisions of clause (3) of Article 348 of the Cpnsﬁtutiun of India,
the Governor is pleased to order the publication of the following English translation of the
Uttar Pradesh Malin Basti Kshetra (Sudhar Aur Nipatan) (Saushodhan) Adhiniyam, 1986,

- and assented to by the President on October 7, 1986.

THE UTTAR PRADESH SLUM AREAS (IMPROVEMENT AND
CLEARANCE) (AMENDMENT) ACT, 1986

_ [U. P. AoT NO. 23 OF 19861
(As passed by the Uttar Pradesh Legislature)

AN
ACT

ﬁmﬁer te amend the Uttar Pradesh Slum g,alrus (Improvement and Clearance)
: -~ Act, 1962

| It1s nﬁnv emacted in the Thirty-seventh Year of the Republic of India
as fellows @ - '

1. (1) This Act may be called the Uttar Pradesh Slum Areas (Improve-
meat and Clearance) (Amendment) Act, 1986.

(2) It shall be deemed to have come into force on June 11, 1986.
2 Section 7 of the Uttar Pradesh Slum Areas (Improvement and Clear-

anoe) Act, 1962, hereinafter referred to as the rincipal Act, shall be re-
numbered as  sub-section (1) thereof, and gjter sub-section (1) as so

renumbered the following sub-sections shall be inserted, namely :—

(2) Where within the period of 90 days from the making of an appli-
cation for permission under sub-section (1), no order is communi
either granting of refusing the permission, the applicant may by
written communication call ~the attention of the Competent Authority

to the omission or neglect and if such omission or neglect continues for

a further period of 30 days, the Competent Authority shall be deemed
to have permitted such construction, extension or alteration, as the case
may be. :

(3) Where a new building has beecn constructed, or extension in_an
existing building has been made without the previous permission of the
Competent Authority, he may notwithstanding anything to the contrary
contained in any law for the time being in force, serve upon the owner of
the building an order directing him to demolish such building or exten-
r_,im:h withisn such time not being less than one month, as may be specified
in the order :

Provided that no such order shall be made; unless the owner of the

building has been given a reasonable opportunity to show causc why
sthe order should not be made. - :

co

Amendment
section Tof U. P

Act no,
1962.

(Uttar pradesh Adhiniyam Sankhya 23 of 1986) as passed Dby the Uttar Pradesh Legislature

Short title and
mmencement.
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(4) Any person aggrieved by an order refusing permission, referred
to in sub-section (1), or by an order under sub-section (3) may, within
one month from the date of the order, prefer an. appeal against the
same to the State Government, whose decision shall be final.

(5) If the owner of the building fails to - comply with an - order for
demolition made wunder sub-section (3) or sub-section (4), the
Competent Authority may by using such minimum force as may be
necessary demolish such building or extension and the costs of demolition
may be recovered from the owner as arrears of land revenue.” ‘

Amendment of 3. In section 17 of the principal Act, for sub-section (1), the  following
section 17. sub-section shall be substituted, namely —

“(1) (¢) Where the Competent Authority, on information received
or otherwise in its possession, is satisfied that acquisition of any land or
building or both in a slum area or in a clearance’ area is necessary for
the purpose of executing any work of improvement in relation to any
building or land or for cartying out any order of demolition of building
in that area or for the purpose of re-development of any clearanee area

or rehabilition of the residents of slum areas, it may, by notification

in the official Gazette, declare its intention to acquire such fand or .

building or both.

(b) The Competent Authority shail— .
(i) publish in two daily newspapers circulating in the locality,
of which at least one shall be in the regional language,

(i) cause to be affixed at convenient places in the locality.

(iii) send by registered post or otherwise, to all owners of, and

other persons interested in, the land or building, whose names and
addresses are known to, or can reasonably be ascertained by, the
Competent Authority, S

a notice to show cause within such time as may be specified in the notice, why
the land or building referred in such notice may not be acquired for the purposes
of this Act.” . o :

Repeal and 4. (1) The Uttar Pradesh Slum Areas (Improvement and Clearance) -

saving. (Amendment) Ordinance, 1986, is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act, as amended by the Ordinance referred
to in sub-section (1), shall be deemed to have been done or taken wunder the
corresponding provisions of the principal Act as amended by this Act, as if the
provisions of this Act were in force at all material times.

By order,
S. N. SAHAY,
Sachiv.
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SER Y23 FHHRYT T, 24 I, 2024 , 3

~ v No. 812(2)/LXXIX-V-1-21-1{ka)-28-21]
. Dared Lucknow, Auguit 24, 2021

~ IN pursuance of the provisions of clause (3) of Article 348 of the Con‘s:titution of India, the
Governor is pleased to order the publication of the following English transiation of the Uttar Pradesh malin
Basti Kshetra (Sudhaar Aur Nipaatan) (Sanshodhan) Adhiniyam, 2021 (Uttar Pradesh Adhiniyam Sankhya
27 of’ 2021) as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 24,
2021. The Nagreeya Rozgaar Evam Gareebi Unmoolan Karyakram Vidhaag is administratively concerned
with the said Adhiniyam.
THE UTTAR PRADESH SLUM AREAS (IMPROVEMENT AND CLEARANCE)
(AMENDMENT) ACT, 2021
(U.P. Act no. 27 02021}
[As passed by the Uttar Pradesh Legislature)
_ AcCt
, Jurther to umend the Uttar Pradesh Stum Areas (Improvement and Clearance)
Act. 1962

I'T 18 HEREBY enacted in the Seventy second Year of the Republic of India as
follows:- '

i. (1} This Act may be called the"Uttar Pradesh Slum Areas (Improvement Short title

and Clearance) ( Amendment) Act, 2021, and

(2) It shall come into force on the date of its publications in the Gazette. Commencement

2. ‘Aﬁer section 39 of the Uttar Pradesh Slum Areas (Improvement And_' Insertion of new

Clearance) Act, 1962, the following section shall be inserted. namely:- :elcf'“'llssoind
: m P Act

no. 18 of 1962
"40. The competent authority shall carry out such directions as may
Cuontrot by the be issued to it from time to time by the State

State Government for the efficient administration of this
(i(_wcrnmcnl Act.

41. The competent authority may. with the previous approval of the
State  Government, make regulations,  not
inconsistent with this" A¢t and the rules made
thereunder, for the administration of the affairs of

PPower (0 make
regulations

the competent authority.”

STATEMENT OF OBJIECTS AND REASONS

~
’

The Uttar Pradesh Slum Areas {Improvement and Clearance) Act, 1962 has been enacted to

- provide for the improvement and clearance of slum areas of their residents and protection from eviction of

tenants in such areas. The population of Utiar Pradesh according to the 2011 census is about 22 crores,

relative to which the urban population of Uttar Pradesh is 4.45 crores; and there are 734 municipal bodies

in Uttar Pradesh. The urban population of the State is increasing progressively. According to the 201 |

census, the number of people residing in the urban sium areas in the State of Uttar Pradesh is
© 62.39 lakhs. ' |

To improve the standard of living of the people living in slums, the State Government intends to
provide them with basic essential facilities like housing, drinking water, lighting and roads in order to
ensure their all-round development. The "Uttar Pradesh Slum Redevelopment Policy, 2021" has been
envisaged for the holistic developiment of slum dwellers, and to connect them in the mainstream. In order
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4 V&I Fa¥l JHNY e, 24 ORI, 2021

10 cnsure due implementation of the said Polficy, it has been decided to amend the aforesaid Act to insert
provisions providing for State Government's control on the competent authority constituted at the level of

local bodies and empuwering the competent autiiority to 1nake regulations in order to ensure betier
implementation of the said Policy.

The Utiar Pradcish Slum Areas {(Improvenent and Clearance) (Amendment) Bill, 202) is
introduced accordingly. '

By order.
ATUL SRIVASTAVA,
Pramukh Sachiv.
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